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TO BE PUBLISHED IN THE GAZETTE OF INDIA PART IL SECTION 3,

SUB—SECTION (ii) DATED 3” ~ // > m L

GOVERNMENT OF INDIA

MINISTRY OF COMIMERCE AND INSDUS'IRY

DEPARTIVIENT OF CONIMERCE
’

NewDelhi, the U-‘// ’ 2002

NOTIFICTION

/’
V ‘l

3.0 .. In exercise of the powers conferred by section 17 of the Export (Quality

Control and Inspection) Act 1963 (22 of 1963), the Central Government hereby

makes the following rules to amend the Export of Milk Products (Quality Control,

Inspection and Monitoring) Rules, 2000, namely : -

(1)

I

These rules may be called the Export of Milk Products (Quality Control,

Inspection and Monitoring) (Amendment) Rules, 2002. v,

'

-

(2) They shall come into force on the date of their publication in the Ofiicial

Gazette.

2. In the Export oflMilk Products (Quality Control, Inspection and Monitoring)

Rules, 2000 (hereinafter referred to as the said Rules), -

'

\

,

(i) in ruleZ, inClause (x), -

7

y’(a) for the word “residcal” the word,“residual” shall be substituted;

/(b) the paragraph beginning with the words “A hermetically sealed

U container ........

” and ending with the words “entry of micro

organism” shall be omitted;

(ii) in rule 3 of the said rules, for clause (b), the following clause shall be

substituted, namely : -

'
~

.

v

“(17) The Competent Authority shall ensure that all the processors comply

\/
With the requirements by regular monitoring of the establishment as per the

control measures prescribed in sub rule 4.18 of these rules. For effective

monitoring of the scheme, the Council shall issue necessary instructions in

this mgard fiom time to time." ;

'
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(iii) in rule 4 of the said rules, -

,(a) in paragraph 4.7, for the word g‘lavelling” the word “labelling" shall

K/be substituted;
’

.
.

(b) .for paragraph 4.12, the following shall be substituted, namely : —

“4.12.There shall not have any residue of substances having a

pharmacological or hormonal action, and of antibiotics, pesticides,

‘/ detergents in excess of the permitted levels fixed so as to make them
'

harmful or which might alter their organolcptic characteristics or make

their consumption dangerous or harmful to human health”;

(11’) for paragraph 4.16, the following shall be substituted, namely : -

“4.16. The Competent Authority may ta e the assistance of

representatives from Export Inspection Co cil, Agricultural and

Processed Food Products Export Developrifint' Authority, Ministry 01;
\/ Agriculture, Ministry of Reed Processing Industries, National parry

Development Board, National Dairy Research Institute, industry, co-

operatives in the matter of approval of establishment.” ;

(iv) for clause (b) of rule 5 ofthe said rules, the following shall be substituted,

namely : -

“(b) The Competent Authority shall also issue any other certificates on

request from the processor or exporter aficr satisfying itself that the

:1
\/requirements of the relevant standards are met”;

(v) , for sub item (2) of item 2 of Annexure A of the said rules, the following shall

be substituted, namely : - .

“(2) Premises Where milking is performed or milk is stored, handled or

cooled must be so made and / or constructed as to avoid all risk of

contamination of the milk.
”

pm: No. 6/1/2000-E1&EP1

Note: The Principal rules were published vide 5.0.2720 dated 28.11.2000,

published in the Gazette of India Part II, section 3, sub«section1(ii) dated 164112000.


